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FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS/BENEFIGIAL OWMNERS OF EQUITY SHARES OF WEIZMANN
LIMITED FOR BUYBACK OF EQUITY SHARES THROUGH TENDER OFFER UNDER THE SECURITIES AND EXCHANGE
BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED.

This Public Announcement (the “PA”) is being made in accordance with Securities and Exchange Bozrd of India “SEBI”

Circular GIR/CFD/POLICYCELLA 2015/ dated April 13, 2015 read with Circular CFD,/D!

CRZ/F2016/131 dated December 9,

2016 and SEBI chrcular SEBIHO/CRD/DOR-I/GIR/PZ021/615 dated August 13, 2021, including any further amendments
thereo!, pursuant fo the Regulzation 71} alang with other applicable provisions of 1he Securities and Exchange Board of India
(Buy Back of Securities) Reguiations, 2018 as amendad, far the time baing in force including any statutory modifications and
amandments fram time ta time ("SEBI Buyback Regulations’/ “Buyback Regulations") and contains the disclosures as
specilied in Schedule || 1o the SEBI Buyback Regulations read with Schedule | of the SESI Buyback Regulalions.

OFFER FOR BUYBACK OF UP TO 14,12,515 (FOURTEEN LAKHS TWELVE THOUSAND FIVE HUNDRED AND FIFTEEN
ONLY) FULLY PAID-UP EQUITY SHARES OF THE COMPANY OF FACE VALUE OF Rs.10/- (RUPEES TEM ONLY) EAGH
("EQUITY SHARES") AT A PRIGE OF Rs.60/- (RUPEES SIXTY ONLY) PER FULLY PAID-UP EQUITY SHARE ON A
PROPORTIOMNATE BASIS THROUGH THE TENDER OFFER PROCESS USING THE STOCK EXCHANGE MECHANISM,
Certain figurss in this Public Anrouncemant, including financial information, have basn subject to rounding off adjusimeants.
Al decimals have been rounded off fo fwvo decimal peints, In cerfain insfances, (1) the sum or percantage change of such
numbers may not conform exactly to the tatal figune given; and (i) the sum of the numbars i 2 colimn or faw in cerain
tabies may not conform exactly fo the fofal figure given for that column or row,
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DETAILS OF THE BUYBAC K OFFER AND BUYBACK FRIGE.

The Board of Directors (the "Board", which expreszion includes the any committes constituted by the Board to

exzrciss the powers, including the powers conferred by the resolution) of Weizmann Limited (the “Compamy”} al its

maeting held on October 16, 2021 (“Board Meeting™) approved the proposal of Buyback up 1o 14,12 515 (Fourteen

Lakhs Twelve Thousand Five Hundred and Fifteen Only) fully-paid-up Equity Shares of face value Rs.10/- each, ata

price of As.80/- per equity share (*Buyback Price’) for an amaount not exceeding Rs. 847,51 Lakhs (Rupess Eight

Hundread Forty Seven Lakhs Fiity One Thousand Only ) (“Buyback Size”) {excluding Transaction Costs such as

securiles transaction tax. GET, stamp duly, filing fees, advisors' lees, brokerage, pubfic announcement expenses,

printing and dispatch expenses, applicable taxes and ather incidental and related axpenses (hereinafter referred to as

“Transaetion Costs") from the equity shareholders of the Company as on December 10, 2021 ("Record Date”)

(*Eligible Shareholders™), ona proportionate basis through the *Tender Offer” route in accordance with the provisions

of the Companies Act, 2013 ("Companies Act” or “the Act’) and, the Companies (Share Capital and Debentures)

Rules, 2014 (the “Share Capital Rules™), the Companies (Maragement and Administration) Hules, 2014 (ihe

“Management Rules”) and in compliznce with the Buyback Regulztions (" Buyback Offer” or “Buyback™) ang, subject

to approval of the Equity Shargholders of the Cormpany. The Board of Directors at their mesting approved the Postal

Ballot Notice dated October 16, 2021 ("Postal Ballot Notice™). fo seek tha approval of the Shareholders of the Campany

for the Buyback, through a Special Resolution, on a proportionate basis (subject to the resarvation for small

shareholdars), through the tender offer process pursuant to Article 18 of the Articles of Association of the Company
and in zccordance with Sections 68, 69, 70 and 110 and all other appicable provisions, & any, of the Gompanies Act,
the Share Gapital Rules, the Management Rules, and the Buyback Regulations. The Buyback is subject to receipt of
any approvals of lenders, statutory, regulztary, or governmental authorities 25 may be required under appliczble laws,
inciuding the Reserve Bank of India (RBI), the SEBI, and the Stock Exchanges on which the Equity Sharss of the

Company are listed, namely, BSE Limited (*BSE") and National Stock Bxchange of India Limited (*NSE”) {hereinafter

together relerred 1o as the “Slock Exchanges”).

The resufs of the Postal Ballot Resolution ware announced on November 30, 2021 [*Shareholders’ Approval”). The

Shareholders of the Company approved the “Buyback™ of up to 14,12,515 fully-paid-up Equity Shares of face value

Rs.10/- each, from the equity shareholders of the Company as on the Record Dale, on a proportionate basis through

the “Tender Offer” route at a price of Rs.60/- per share, payabla in cash, for an amount not exceading Rs.847.51

Lakhs (Rupees Eight Hundred Forty Seven Lakhs Filly One Thousand only) which excludes Transaction Gosts

The Buyback is in accordance with Article 12 of the Arficles of Association of the Gompany and the provisions of

Seclions 68, 59, 70 and 110 and alher applicable provisions, if any, of the Companes Act, 2013 (Lhe "Acl™), the

Companies (Share Capaal and Debemures) Rules, 2014, tha Companies (Management and Administration) Rules,

2014, incluging any amend ments, statuiory modifications or re-enzctments therecd, for the time being in force and in

compliance with the Buyback Regulations,

In accordance with tne provisions of the Companies Act, 2013, the Buyback Size is Rs.B47.31 Lakhs excluding

Transaction Costs, representing 14.20% and 15% of the aggregate fully paid-up share capial and free resemves as per

audied standalone financial stzternents znd audited consaolidaied financial staternents of the Compary far the financial

year ended March 31, 2021, respeclively (Lhe |asl audfied financial stalement availab’e as on the dale of Board

Maating approving the Buyback) and is within the statutory limit of 25% of tha fufy paid-up aquity shara captal and

free reserves as per the last audied financial stalement of the Compzny. Further, under the Compznies Act, the

number of equity share that can be bought back in any financial year cannot exceed 25% of the tofal paid-up equity
share capdal of the Compzny in that financial year. Since the Company proposes to Buynack up fo 14,712,575 equity
shares representing &.18% of the total pald up equity share capfal of the Company, the same Is within the aforesald

25% limit.

I'he Buyback Prics of Rs. 80/ per share has been arrived al aller considering varous faclors including, but not limiled
1o the trends in the volume weighted average marset pricas of tha Equity Sharas on BSE Limited {*BSE") and National
Stock Exchange of India Limited (*NSE”™) where the Equity Shares are listed, the net worth of the GCompany, price
sarnings ratio, impact on other firancial parameters and the possible impact of Buyback on the eamings per Share
A copy of this Public Announcement will be available on the Company's website (www. welzmann.co.in) and & expectad
to be avalable on the website of SEBI [www.seblgovin) during the period of the Buyback and on the websites of the
Stock Exchanges (www bseindia com and www.nseindia.com),

OBJECTIVE OF THE BUYBACK

The Buyback = being undertaken by the Company after taking into account the strategic and operational capital neads

inshart, medium and long term and for returning surpius funds o the sharehaolders in an eflective and efficient manner.

The buy-back is a more efficient form of distributing surplus cash to the equity sharehokders compared to ofher

alternatives including interim divizend, inter-alia, for the following reasons:

I The buy-back gives an option to the equity shareholders to either participate in the buy-back and recelve cashin
lieu of Eguity Shares accepted under the buy-back ar not participzte in the buy-back and enjoy a resultant increase
in their percemtage sharehalding in the Company post the buy-back;

il.  The buy-back he'ps fo refum surplus cashiio s shareholders, in prepartion to their sharehalding, thereby, enhancing
the overall returns to shareholders

fil.  The buy-back would help in impraving certain key financial raties of the Comparry;

. The buy-back, which is being implemented through the Tender Offer route as prescribed under the Buy-back
Regulations, would irvolve a reservation for small shareholders as defined In the Buy-back Reguiations. As
defined in the Buy-back Regulations, a “small shareholder® 5 a shareholder who holds equity shares having
markel value, on the basis of closing price on the recognized stock exchangs in which highest trading velume in
respect of such equity shares, as on the Record Date, of not more than Rs, 2,00,000 {Rupees Two Lakhs).

MAXIMUM NUMBER OF SHARES THAT THE COMPANY PROPOSES TD BUY-BACK:

The Company proposes to buyback up to 1412515 fully paid-up Equity Shares of face value Rs. 10/- (Rupees Ten)

ezch of the Company. Tne buy-back is proposed to be completed within 12 manths from the date of passing the

special resolution approving the proposed buy-back

BUYBACE PRICE OF EQUITY SHARES AND THE BASIS OF ARRIVING AT THE BUYBACK PRICE:

The Buyback Prics of Rs.80/- per share has bean arrived at alter considering various factors including, but not Bmited

1o the trends in the volume weighted average market prices of the Equity Shares on BSE Limited {*BSE") and National

Stocx Exchange of India Limited ("NSE") where the Equity Shares are listed, the networth of the Company. price

earnings rafio, impact on ather financial parameters and the possible impact of Buyback on the eamings per Shara

The Buyback Price represents:

1) Premiumof 16.48% & 16.57% over the volume welghted average market price of the Equity Shares of BSE and
NEE, respectively, during the thres months preceding October 12, 2021 being the date of intimation to BSE and
NS for the Board Meeling to consider the proposal of the Buyback (" Intirmation Date™).

ii)  Premiumof 22.00% and 21.61% over the volume weighted average market price of the Equity S hares on BSE and
NSE, respectively, lor 1wo weeks preceding the Intimation Date.

The Company confirms that as requirad undar Section 68(2)(d) of the Act, the ratio of the aggregate of securad and

unsecured debis owed by the Company, the paic-up Equity Share capital and free reserves after the Buyback shall be

less ihan or equal to 2.1 based on last audited standalone and consolidated financial statements of the Gompany.

MAXIMUM AMOUNT REQUIRED UNDER THE BUYBACK & ITS PERCENTAGE OF THE TOTAL PAID-UP CAPITAL

AND FREE RESERVES AND THE SOURCES OF FUNDS FROM WHICH THE BUYBACK WOULD BE FINANCED:

Pursuant to Section 88 (2)(c) of the Companies Act, 2013, a Company can buyback 25% or less of the aggregate paid

up share capial and Iree reserves as per lasl audiled linancials. The proposed buyback shall be for an amount

aggregating upto Rs 847.51 Lakhs {Rupees Eight Hundrad Forty Saven Lakhs Fifty One Thausand only) which amounts
to 14.20% znd 15% of tolal equity share capital and Free reserves as per the latest standalone and consolidated
financial statements of the Company as on 31st March 2021, respectively and is therefore within the limit of 25% of

Company's paid up share capital and free reserves as prescribed under Section 68 (2) of the Companies Act, 2013,

Trls amount excludes transaction costs, applicable taxes and other Incidental and relaled expenses.

Further, the number of Equity Shares that can be bought back in any finzncial year cannof excead 25% of the total
pad-up egqiily capital of the Company in thal financial year. Accardingly, the mawimum number of 2quily Shares that
can be beught back in the current financial year is 43 17,884 Equity Shares, Since the Company propeses to buyback
up to 14,12 513 Equity Shares, the same is within the aforesaid 2%% Bmit.

The funds for the implementation of the proposed Buyback wil be sourced out of the free reserves of the Campany

(including securities premium account) or such other seurce as may be permittzd by the SEBI Buyback Regulations or

the Gompanies Act and no funds will be borrowsd from Banks and Financial Institutions for the Buyback

The Compary shal transfer from =5 free reserves a sum equal fe the nominzl value of the equity shares bought back

through Lhe Buyback to the Capital Redermplion Reserve Account and delails of such transter shall be disclosed in ils

subsequent zudied financial stztemant.

The Company confirms that as reguired under Section 65(2) (d) of the Act, the ratio of the aggregate of secured and
unsecurad debts owed by the Company on a standalone and consolidated basis will not be more than twice the paid
up eouity share capitzl and free reserves after the Buyback.

METHOD TO BE ADDPTED FOR BUYBACK

The equsy shares shall be purchased through buyback by the Company using ‘Tender Offer’ route as prescribed under

“Mechanism lor acquisition of shares through Stock Exchange pursuant to tender offer under Buyback” notified by
Securities and Exchange Board of India (*SEBI") vide circwfar CIR/CHDS POLICYCELL//2015 dated April 13, 2015 as
amended via SEBI circular CFO/DCRZ/CIR/F/2016/131 dated Decermber 9, 2016 and SEBI Circulzr SEBWVHO/GFDY
DCR-IVGIR/R/2021 /615 dated August £3. 2021, including amy amendments thereof. The Buyback wil be implemanted
in accordance with the Companies Act, to the extent applicable, and the SEBI Buyback Regulations and onsuchterms
and condtions as may be deamead 17 by the Company.

As required under the Buyback Regulations, the Gompany has announced a record date | Reeord Dade ™) for determining

the names of the Members holding Equity Shares of the Company who will be eiglble to participate In the Buyback

(*Eligible Equity Shareholder(z)"}. Consequent to the approval of the Buyback, Eligible Sharenolders will receive &

Letter of Offer 2long with a Tender/Offer Form Indicating thelr entflement.

THE AGGREGATE SHAREHOLDING OF THE PROMOTER/ PROMOTER GROLUP AND PERSONS WHO ARE IN CONTROL

OF THE COMPANY, THE DIRECTORS OF COMPANIES WHICH ARE PART OF THE PROMOTER AND PROMOTER

GROUP AS ON THE DATE OF THIS PUBLIC ANNOUNCEMENT ARE AS FOLLOWS:

The aggregate shareholding of the Promoter and Promater Growp and persens who are in confrol of the Company 2s

on the date of Board Meeting 1.e. Gctober 16, 2021

Stno | Mame of Shareholder No. of Shares held Percertage (%o)
1 Ghetan Mehra 1,100 0.01
2 Dharmendra Gulabehand Sira) 13,593,020 a.07
3 Arun Durgadas Mehra 100 0.00
4 Isha Sira] Keda 1,714,944 1.01
5 Anju Sira| 12,43,103 7.20
5 Radha Mehra 300 0.01
7 Hangnael Impex Prvate Limited 34,135,664 19.78
8 Kofta Enterprises Limited 1,04,773 0.61
3 Purvaja Projects Limited 5,458,780 3.6
10 Fam Krishria Iron Works Private Limited 1,000 0.01
1 Siex Indla Private Limifed 18,51,517 10.72
12 Windia Infrastructure Finance Limited 2,000 0.01
13 Inspeed Power Private Limited 6,07,350 352
14 Prabhznjan Multitrade Privaie Limited 2474182 1233

TOTAL 1,19,18,435 69.01

The aggregate shareholding of the directors of companies, which are part of the Promoter and Promter Group as on
the date of Board Meeting i.e., Ociober 18, 2021;

Seno | Mame of Director ol Promoter Group GCompanies No. of Shares held Percentage (%)
1 Chetan Mehra 1,100 0.04
2 Dharmendra Gulabchand Sirgj 13,83,020 .07
] Radhiz Mehra 800 0.01
4 Arun Durgadas Mehra 100 0.00
5 Anju Siraj 12,43,103 7.0

Tofal 26,38,223 15.29
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Nong of the directors and key managerial personngl of the Company hold any equsty shares inthe Company as ontha
date of Board Mesting L.e., October 16, 2021, except for the folowing:

H14 Name of Director or Cafegory No. of Equity Parcentage of
no Key Managerial P Shares held Sharehalding (%)
1 Chetan Mehra Director 1,100 0.M
? Dnarmendra Gulabchand Siraj Director 13,593,020 8.07
] Balady 5 Shetly Director 200 0.00

Total 13894 320 808

The Promoter, Promoter Group and Direclors and Key Managerial Personnel of the Company have not purchased or
sold any shares of the Gompany as on the date of Board meeting, during a perlod of sk months preceding the date of
the Board Mesting Le. October 16, 2021, at whichithe Buyback was proposed and from the date of the Soard Meeting
1ill the date of this Public Announcement

INTENTION OF THE PROMOTERS AND PROMOTERS GROUP OF THE COMPANY TO TENDER EQUITY SHARES
FOR BUY-BACK:

Intarms of the Buyback Regulations, undar the Tender Offer route, the Promoter and Frometer Group of the Comparty
have the option to participate in the Buyback. In this regard, the Promoter and Promater Group of the Company, have
expressed thelr Intention vide thelr lefters dated Oclober 16, 2021 to participate In the Buyback and the detalls of
maximum shares to be tendered i as given below:

Scno | Mame of Shareholder No. ol MNumber of equity shares
Shares held intended to be lendered upto

1 Chatan Mehra 1,100 1,000
Dharrmendra Gulzbchand Sira] 13,593,020 400,000

3 Arun Durgaoas Mehra 100 100
4 Isha Eira, Kadia 1,/4.944 1,00,000
B AnjuSira] 12,435,703 400,000
[ Radhila Menra [hila] 800
7 Hansneel Impex Privale Limied 34,15,664 ,48,800
& Koftz Enterorises Limited 1,04.773 50,000
El Purvaje Frojects Limied 6,468,780 3,00,000
10 Ram Krizhna Iron Works Prvate Limed 1,000 1,000
11 Sitex Inda Privale Limiled 18,51.517 3,78, 780
12 Winda Infrastructura Finance Umited 2000 2,000
13 [nspeed Power Private Limiad 8,07,350 154700
14 Prabhanjan Multiirade Frivate Limied 24,174,184 6,28, 700

Im order to be in compliznce with 1004)(C) of 3EB| (Substantizl Acquisition of Shares and Takeovers) Regulations
2011, the promoter director/ director belonging to Promoler Group ie. Dharmendra Siraj- Chairman and Chetan
Mehra- Director did not participate in the Board Maeting dated October 16, 2021 for approval of buyback Furthar,
Promoler /| Promaoter Group en'ilies have underfaken to nol parlicipals inthe poslal ballo! process lor approval of buy
back,

The date and price of the acquisition and other details of the equily shares held by the Promoter /Promoter Group
Members who are Intending to tender thelr shares are as follows:

]

Dppiniol
9

We nave compliad with the relevant applicable requirements of tha Stanzard on Quality Control (SQC) 1, Quality
Control for Firms that Perlorm Audils and Reviews ol Historical Financial Information, and Other Assurance and
Related Services engagements, issued by the ICAL

n

Based on enguries conducted and our examination as above, and aceerding 1o the infermation and explanations

provided to us by the manzagerment of the Company we report that:

I We have inguired into the state of affairs of the Company in refation to its latest audited standalone and audited
consofdated financizl statements a5 at and for the year ended March 31, 2021 which has been approved by the
Board of Directors of the Company on 295 June, 2021

ii.  Theamount of permissible capital payment (including premium) fewards the propesed buy back of equity shares
as computed in the Stalement allached herewiln, is properly determined in our view in zccordance with Section
B8 {2)(c} of the Companies Act read with regulation 4{1) of the SEBI Buyback Regulations, The amaounts of share
capital and free reserves have been extracted from the audited standalone and audited consolidated financial
staterments of the Company as at and fior the year ended March 31, 2021,

ili. The Board of Directors of the Company, in their meeting hald on 16" October, 2021 have formed their opinion as
specfied inclause (i) Scheduke Mo the SEBI Buyback Reguiations, on reasonable grounds and that the Company,
having regard to s state of affairs, will not be rendered insolvent within a pericd of one year fram the date of
passing the Board meeling resclution dated Ocleber 16, 2021, and from the date on which the resulls of the
sharsholders' resolution with ragards to the proposed buyback are declared.

Restriction on Use

10.

1.

Place:

Date: 16" October, 2021

This report has been addressed 1o and isswed at the request of the Board of Directors of the Company solely for the
purpose of enzbling & o comply with the aforesaid requirements and for onward submission to Keynole Financial
Services Limited, (herelratter referred 1o as the “Marager 1o the Buyback”) and ta include this report, pussuant to the
requiremants of the SEBI Buyback Regulations, (1) in connection with the proposed buyback of equiy shares of the
Company in pursuance 1o the provisions of Sections 68 and olher applicable provisions of the Acl and the SEB
Buyback Regulations, (ii} o enable the Beard of Directars of the Company T include in the explnatary statement 1o
the motice for special resolution, public annourcerment, drait letter of offer, letter of offer anc other documents pertzining
to buy-back io be sent to the shareholders of the Company or filed with (a) the Registrar of Comganies, Securities and
Exchange Board of India, stock exchanges, public shareholders and any other regulztory autherity as per appicable
law and {o) the Cantral Depository Services (India) Limted, Natonal Securfles Depositary Limited as applicable, and
(iii) for providing to the Manager each for the purpese of extinguishmen? of equity shares and may not be suifable for
any other purpose, and thers!ore, should nol be used, relemred Lo or distributed lor any other purpose or lo any other
party without our prar written consent
Tnis report czn be relied on oy the Manager to the Buyback ana the legal counsel in relztion to the Buyback.
For BATLIBOI & PUROHIT
Chartered Accourlants
ICAI Firm Reg. No. 101048W
Kaushal Mehta
Partner
Membership Ho. 111749
UDIN: 21111743AAAFX 1975

Mumbai

ANNEXURE |

Compulation of amount of permissible capital payment towards buyback of equity shares in accordance with the reguirements

Mame of Promoter/| Dale of Humber of | Mominal | Issue Price | Consideration Hature of of Section 58(2)(c) of the Companies Act, 2013, as amanded (the *Companies Act™) and Reguiation 4(1) of the Securles and
Pramater Group Acquisition Shares Value | / Transfer - Bs. Transaclions Exchange Board of India {Buy-Back of Securities) Regulations, 2016, as amended *5EB! Buyback Regulations”), based on
Entilies Rs. | Price - Rs. audited standalons and audited consolealed linancial stalsments as al March 37, 2021,
Chelan Mehra 20.02.1953 945 0 0 1] Bonus [s5Ue Weizmann Limited
18.05.15983 33 10 a0.18 2,760 Public lssue Particulars as on March 31, 2021 Standalone Consolidated
Maximum number of Equity Shares imended to be tendered | 1000 {Rs. in Lakhs) {Rs. in Lakhs)
Dharmendra 200219093 2 & Y | b1} a [1] | Barus [s5ue Paid up Equity Share Capital 1,727.15 1,727,.15
Gulabehand. Siraj | 18.03.1993 23,991 10 ] 11,949,530 Public lssus Free Aesarves,
08.04.1993 22,118 | 10 40 884718 | Rights Issue General Beserves B7E.10 BT 10
40,03.2001 26,700 10 1.78 47,504 Purchase n Retained Earnings 3.954.66 3.045.81
Open Market Tofal Free Reserves™ 3.740.76 392251
02.05.2005 a0.972 10 5,05 4,058,209 | Off Market Purchase Tofal paid Up equily capfial & free reserves 5.967.91 565006
| Maximum number of Equity Shares intended 1o be fenderad | 4,00,000 WaxImUm amount perrmssile lor BUy-back Under seclion B8(2)(¢) 7.497.08 181252
Arun Durgadas. 18.03.1593 | 100 0 222 | 222 Public issue of the act i.e. 25% of the fofal paid up capital and free reserves wih
Mehra Maximum number of Equity Shares irtended fo be tendered [ 100 the sharehalder's approval
Isha Siraj Kedia [ 20021003 [ 1.00,000 0] 0] ] Bonus 5sUE Weaximurm amount permited by Board Sesolulion daied 167 Gclober LIRS BAT T
Maximum number of Equity Shares imended to be tendered | 1,00,000 2021, approving buyback, subject to shareholder approval based on
Anju Siraj 20021993 ] 237,641 | 10 [i] 0] Bonus fssue audited financial staterment for the year ended March 31, 2029
AELL 100 LELl| L 2 417,200 | Public IssU8_ | «Eycluding re-measurement profits on fair valuation of assets.
08.04.1953 17,752 | 10 40 110017 | Alghis 552 | «Fres resarves as defined in Saction 2(43) of the Companies Act, 2013 read alang with Exglanation [l provided in Section 68
1200510998 a2 a0l 10 4,88 4,02 289 | Of Market Furchase of the Companies Ast, 2013, as amended,
2403.2003] 53,763 10 1.76 94823 | Off Market Purchase | ioge: The above caloulation of the tota! paid-up equily share capital and fres reserves as at March 31, 2021 for buyback of
Maximum number of Equity Shares imended to e tendered | 400000 | aquity shares is based on the amounts anpearing in the audited standalone and audited consolidated financial statements
Radhika Mehra o1 ge.20ie | 00 0 231 | k] Purchasein | of the Company for the year ended March 31, 2021, These financia! statements are prepared and presented in aocordance
Open Market | with the accounting principles generally accepted it india, including the hdian Ascounting Standards {ind AS) prescried
Maximum number of Equity Shares imended to be tendered 800 | under Ssotion 133 of the Companies Act, 2013 read with Rules made thereunder, sach as amanded from time fo time.
Hansneel Impex 24,03.2005 40,000 10 483 1,893,282 | OH Markel Purchase UNQUOTE
Private Limited 11.09.2008 41,000 10 8.87 3,683,828 | OH Markel Purchase 11, RECORD DATE AND SHAREHOLDER'S ENTITLEMENT
12,09.2006 | 2,50,000 10 6.64 16,08,290 | OH Market Purchase 11.1. As required under the Buyback Regulations, the Company has fixed December 10, 2021 as the record dale (the
19.089.2006 | 1,00,000 10 8.26 4,25,884 | ON Markst Furchase *Record Date ") for determining the entitiemeant and names of the shareholders helding Equity 5hares of the Company
T8, 0620070 2,700 | 0 22,84 61,678 | Of Markel Furchase who will be efigible o participate in the Buyback. In dug course, each shareholder, holzing Equity Shares 2s on the
31072014 416,100 | 10 679 2825379 | Purchase in Record Date, will recelve a ketier of offer (the “Letter of Offer”) along with a tender / offer form indicating the
| Open Market entitlerent of the shareholder far participating in the Buyback.
| Maximum number of Equity Shares intended to be iendered §,49,800 1.2, The Equty Shares Lo be bought back as & parl of the buyback s dvided in lwe categorias:
Kotta Enterprises I B0 0 515 & 172 | Off Market Purchase i) Reserved category for Small Sharehoiders; and
Limited 22.01.2015 49,190 10 12.44 B,11,924 Purchase in i) General calegory for ll other shareholders.
Open Market 1.3, Asdefined in Reguiation 21} (n) of the Buyback Regulations, a “Small Sharsholder” is a shareholder who holds Equity
Maximum number of Equity Shares imended to be tendered 50,000 Shares having market value, on the basie of closing price on BSE or NSE (25 applicable, contingent on highest trading
Purvaja Projecis 16.03.2009 |_3,00,000 10 | BT | PZE3.000 | OH Markel Purchase volurme in resneq of Equity Shates} as on the Recard Da1_e, of ot mare than :ts.E,[_}U.-IJUD (Rupees Two La.\'hS].
Limited Maximum number of Equity Shares imiended o be tendered | 3,00,000 1.4. In accordznce with Reguiation & of the Buyback Regulztions, 15% (fifteen percent) of the number of equity shares
Ramakrishna fron | 20.02.1993 | FE] 10 0 ] Bonus 1ssue which the Company proposes to Buyback or number of equity shares entitled as per the sharebolding of small
Works Private 18 05,1903 | 59 10 l ] | 3550 Fublic Issue shareholders, whichever is higher, shall be reserved for fhe small shareho'ders as part of this Buyback.
Limited Maximum number of Equity Shares infended to be tendered 1,000 11.5. _Un tI'e_ basis of Ihe shareholding on the Hect_:rd Da_le. the Cﬂl_—pany will EIE[EFI'Hi!'IE he Bnlillen‘_ent of each shareho df.-_l.
$hex India 17070006 | 3.00,000 £1il 0 TE.0B. 762 | Of Markel Eurchase inciuding Small Shareholders, to tender their Equity Shares inthe Buyback. This antitliement for each shareholder will
Private Limkted 5105 5006 78,780 | £ FER 580507 | Off Markel Purchase t:e__u:all:t. ated based on the number of Equily S_"lares_hel:l by the respective sharanolder on the Record Date and the
"Maximum number of Equily Shares intended o be fendered | 3.78,780 ratio of t_r‘e Buyhac!t applicable in the :aleg:;ny o which such sharehnlder belqrgs.
Windia 75.02.2020 | ERA] 10 407 | ERE Purchase in 1.6. The equity shares .emered‘as per the entitement by Members holding equity shares of the Company as well 25
Infrastrueture Open Market additional shares tandered, ¥ any, will be acc_epted as per the procedure laid dnlzwn in the Buyback Beg_Jlamns The
Finance Limited Maximum number of Equity Shares inznded 1o be fenderad 2000 snﬂh:rnel:n of the tenders under the Buyback is Expcc.qd o be c.unc using the Hp:hiljlsm fc" ac.q_msr.hn‘n oj s:unas.
Tnspead Power ER R o0 10 BT ERE T OF Warke Burchase through Stock I::tc_hange oursuant 1o tender afler under Buyback” notiled IJI}' SEBI vl|de circular CIR/GFDVPOLICYCELLS
0y o e CEDY K i M - e
Private Limited 55 03,9076 55060 0 TEa7 297818 Bichase 1.?E15_ datad &pril 13. A’]ﬁ as ameanded via cireular no, GFLY DGR?:C Ry I_3.|'?m /131 dated December 9, 2016 and
: Lem Open Market o ?I:EI‘_I:l'-:I:ularCbrLI'_-'Z;CE*‘.-I!rtl-'CéHﬁ-'F‘m:l;ZJ.-'fgEJ dated AL_."gust 13, 2I1f2'. |n1u: Jﬂé"l; ar;]},' En'm:lr:'lle;ls;her:m. mEE
: z - 7. The final number of Equity Shares the Company will purchase from the Shareholders will be based on the Equi
228,208 28540 I 1852 2419123 Uil-ler;ﬁ:fg Shares tendered. Accordingly, in the event of the overall response fo the tender offer being in excess of Buyback Offer
: . : Slze, the Company may not purchase all the Bquty S hares tendered by the Sharehokders over and above their entiterrent,
2 “"I'm,"m nunin'r of Equity Shm_s imended to h tendered : . ,1'54'?['“ 1.8, Affer accapt ﬂpg nry'ﬂ Eq:il'rr',' Shares tendered 0?1 tE:: basis of ent '.Ic:r'iym he Equity Shares left to be bought back, = amy,
Prabhanjan 16.03.2008 | 628,700 1 0 8.1 o1,81,627 ] bhares«msued o in one calegory shall first be accepled, in proportion to the Equity 3hares tendered over and above thes entitlement in
Multitrade merger of Subsidiary the offer by Sharehelders in that categary, and thereafter from Shareholdars wiho hawe tendered over and above thair
Private Limited n Walzrrann Limitad entitlerment in other category
| Maximum number of Equity Shares imended fo be tendered [ 6,28,700 1.8, Inaccordance with the Buyback Regulations, in order to ensure that the same Eligible S harenolder with multiple demat
a. NO DEFAULTS: accounts folios do not receive a higher entiflement under the small shareholder category, the Equity Shares held by
9.1, The Corparny confirms that there ars no defaulis made or subsksting In the repayment of deposis | Inesest thereon, such Eligible S harshokler with a comrmon Perrmanent Accourt Nurrber {*PAN®) shall be clubbad together for determining
redemiption of debentures or preference shares, payment of dividand to any shareholder or repayment of term loans / the category (smell shareholder or General) and entitlernent under the Buyback. In case of joint shareholding, the
interest thereon to any financial institution or banks. Eguity Shares held in cases where the sequence of the PANs of the joint shareholders is identical shall be clubbad
10, CGOMFIRMATION THAT THE BOARD OF DIRECTORS HAVE MADE FULL ENQUIRY INTO THE AFFAIRS AND together. Incase of Eligible & harehekders holding physical shares, where the sequence of PANs & identical and where

PROSPECTS OF THE COMPANY AND THAT THEY HAVE FORMED THE OPINION IN TERMS DF CLAUSE (X) OF
SCHEDULE 1 OF SECURITIES AND EXCHANGE BOARD OF INDIA {BUY BACK OF SECURITIES) REGULATIONS,
2018 {AS AMENDED) (“BUYBACK REGULATIONS"):

The Board of Directors ol the Company have confinmed thal they have made a 'uf enguiry into the affairs and prospecls

of the Company and have formed the opinion:

2. That immediately following the date of the Board Meeting held on October 16, 2021 and the date on which the
resulls of the sharenalders” resolution with regard to the proposed Buyback are declared (the “Postal Ballot
Resolution™), there will be no grounds on which the Company can be found unable to pay iis dabis

b. Thal a5 regards the Company's prospects for the year immedialsly following the dale of the Board Mesling held
on Cctober 18, 2021 a5 well as the year 'mmediately following the date om which the resufs of the shareholders’
resolution with regard to the propesed Buyback are dechired, approving the Buyback and having regards to the
Board's intention with respect fo the management of the Company's business during that year and 1o the amount
and character of the financial rescurces, which wil, in the Board's view, be available to the Company during that
year the Compzny wil be able to meel ils Fabilities as and when they lall due and will not be rendered insoivent
within a period of one year from the date of the Board meeting approving the Buyback or within 2 period of one
year from the date an which the results of the sharehalders” resolution with regard {o the proposed Buyback are
declared, as the case may be

In farming an opinion as aforesaid, the Board has taken into account the liabilties (including prospecive and

conlingent lizbilities), as i (e Company were being wound up under the provisions of the Acl, and the Insolvency

and Bankruptcy Code, 2016 (to the excent notified and in forca),

2]

REPORT ADDRESSED TO THE BOARD OF DIRECTORS BY THE COMPANY'S AUDITORS ON THE PERMISSIBLE CAPITAL
PAYMENT AND THE OPINION FORMED BY BOARD REGARDING INSOLVENCY:
QUOTE

To,

The Beard of Direciors

Weizmann Limiled

214, Empire Fouse, Or D N Read, A K Nayak Marg, Fort, Mumbai - 400001

Dear Sirs /Madam,

‘Subject Statutory Auditor's Report in respect of propesed buyback ol equity shares by Weizmann Limited {'the Compamy’)
in ferms of clause (xi) of Schedule | of Securitiez and Exchange Board of India (Buy Back ol Securities) Regulations,
2018 (as amended) (“Buyback Regulations”)

1.
2

This Report i issued o Welzrmann Limited in accordance with the ferms of our engagement lefter dated 16 October 2021
The Board of Directors of the Company Fave approved a propesal for buy-back of Equity Shares by the Compary at its
meeting held on 16" October, 2021 in pursiuance of the provisions of Section 68, B8 and 70 of the Companies Act,
2013 (*the Act”) and the SEB| Buybzck Regulations 2018 as amanded (the “SERI Buyback Regulations”)

We have been requested by the Mamagement of the Company to provide a report on the accompanying Statement of
permissible capital payment (including premium) {"Annexure A7) as at March 31, 2021 (hereinafter referred together
as the “Slaterrant”) This Siatement has been prepared by the Management of the Company, which we have initialed
for identitication purposes only.

Board ol Direciors Responsibility for the Stalement

&

The preparation of the Statement in accordance with Section 88(2)(c) of the Actand the comgliance with the Buyback
Regulztions, is the responsibility of the Board of Directors of the Compary, incluging the computation of the amount of
the permissibie capital payment, the preparation and maintenance of all accounting and other relevant suppaorting
records and documents. This responsibilty includes the design, implemendation and maintenance of internal control
relevant to the preparation 2nd presentation of the Statement and appiying an approprizte basis of preparation; and
making estimates that are reasonable in the cireumstances.

The Board of Directors is also responsibbe to make a full inguiry into fhe affairs and prospects of the Company and to
form an apmnion on reasonable grounds that the Company will be able 1o pay 15 delts from the date of Board meeting
approving the buyback of ts equity shares Le., 16" October, 2021 {hereinafter referrsd as the “date of the Board
meeting”) and will not be rendared insoivent within a perind of ane vear from the date of the Board meeting, and in
forming the opinkon. It has taken Into account the liabiites (Including prospective and contingant llabilities) as ¥ the
Company were being wound up undes the provisions of the Cormpanies Act or the Insolvency and Bankruptey Code, 2016,

Auditors Respansibility
Pursuant 1o the requirsments of the SEB! Buyback Regulations, 1 is our responsibility 1o provide a reasonables assusance:

a

b.

Whether we have inguired into the sfate of affairs of the Company in relation to the audited standalone financia
slatemnents as at and for the year endad March 31, 2021

Whether the amount of permissible capital payment as stated in Annexure A, has been properly delermined considering
the audied standzlone and audited consolidated financial staterments as at March 31, 2021 in accordance with Section
68(2) (c) of the Act read with Regulation 4(1} of the SEBI Buyback Regulations; and

Whether the Board of Cirectors of ihe Company, in their meeting held on 16" October, 2021 have formed the opinion
as specified in Clause (x) of Schadule | 1o the SEBI Buy-Back Regulations, on reasonable grounds and thar tha
Company will not, having regard to its state of zffairs, be rendered insobverd within 2 period of one year from that date and
fram the date an which the resifs of the sharaholders” resolution with ragards to the proposed buyback are declred.
The audiled standalones and consolidated linancil staterments as of and for the financial year ended March 31, 2021
referred fo in paragrach 5 above, have been audited by us, on which we issued an unmod#ied augit opinon vide our
report dated 287 June, 2021, We conducted aur audit of the standalene and audited consoidated financial statements
inaccordance with the Standaras on Auditing and other applicable authorilative pronouncements issust by the Instiluls
af Chartered Accountants of India {*the IGAI™). Those Standards require that we plan and perform the aud® o obtain
reasonable assurance about whether the Trancial staterments are free of material misstatement, Such aud® was nol plarned
and performed in connection with any transactions to identify matters that maybe of potential interest to third parties.
W conducted our examination of the &tatement in accordanca with the Guidance Note on Reports or Ceriificates for
Special Purposes issued by the IGAI [*Guidance Note™). The Guidance Note requires that we comgly with the ethical
requirerments of the Gode of Ethics issued by tha IGAI

11.10

1111,

1112

1113

1.14,

122

123.

2.4,

125

the FANs of 2l joint sharenolders are not availzble, the Registrar will check the sequence of the names of the joint
holders and club togather the Equity Shares held in such cases whare the sequance of the PANs and name of joint
sharsholders are identical. The sharsholding of institufional investors like mutual funds, insurance companies, foreign
InstRutianal investorsAareign pordelo investors el with commaen PAN ame nal proposed to he clubbed togather for
determining their entitlernent and will be considered separately, where these Equity Shares are held for different
schemes/ sub-accourts and have & diffsrent demal accoun! nomenclaturs based on information prepared by the
Regisirar as per the shareholder records received from the depositories. Furthes, the Equsy Shares held under the
category of *clearing members” or "corporate body mangin account” or *corporate body — broker” as per the beneficial
position data as on Record Date with commen PAN are no! proposed fo be clubbed together for determining their
enfitlerment and will be consicered separately, where these Equity Shares are assumed to be held on behalf of clients.
The Shargholders’ participation in the Buyback will be voluntary. The Sharehokiers can choose 1o participate, in full or
in part, and get cash in lieu of Equity 3hares to be accepted under the Buyback or they may choose not fo participate
and enjoy & resultant increase in their percentage sharsholding, post Buyback, withow! addional iwvestment. The
Sharehalders may alse tender a part of ther entitiement. The Shareholders also have the option of tendering addiional
shares (over and abave their entitienznt) and participate in the short fall created due to non-participation of some
other Shareholders, i any.

The rmaximum tender under the Buyback by any Shareholder cannot exceed the number of Eguity Shares held by the
Shargholder as on the Record Date. In case the Elgible Sharenolder holds Equity Shares through muftiple dernat
accounts, the tender through a demat acocount canne? exceed the numier of Equity Shares held in that demat account.
I the Buyback entitlerment Tor any Eligible Shareholder s nol a round nurmber (L&, nol a multiphe of 1 Equity Share),
then the fractional entitlement shall be ignored for comoutation of entitiement to tender Equity Shares inthe Buyback
Tne Small Shareholders whose entitlement woud be less than 1 Bguity S hare may lender addilional Equity Shares a5
part of the Buyback and will be giver preference in the acceptance of one Equity Share, # such Small Shareholders
have tendered for additional Equity Shares

The buy-back from ron-resident members, Overseas Corporate Bodles (OGBs) and Foreign Instiutional Investons
(Fllsy, and members of foreign nationality, if any, etc. shal be subject to such approvals, # zny and to the extent
required from the concerned authosftles Inclucing approvals from the Reserve Bank of Inda (*RBI") under the Forelgn
Exchange Management Acf, 1999 and the rules and regulations framed thereunder, and that such approvals shall be
required to be laken by such non-resident S narshokers,

The Equay Shares tendared as par the entitlement by the Eligivle Shareholder as well as additional Fquity Shares
tendered, if amy, will be accepted as per the procedure laid down in the Buyback Regulztions. The setilermant of the
tenders under the Buyback will be done using the “Mechanism for acguisition of shares through Stock Exchange®
notified under the SEBI Circulzrs. Eligible Shareholders will receive a lefter of effer aleng with a tender/offer form
Indlcating their raspactive entitlerment for participating in the Buyback

Detadled instructions for participation in the Buyback {tendar of Equity Shares in the Buyback) s well as the relevant
timetzble will be included inhe Letter of Offer which will be sent in due course (o the 3 harehoiders as on Record Date,
Efgible Sharaholders whao have registerad their email ids with the depos@ories [ the Compary, shall be dispatched tha
Letter of Offer through electronic means. If Eligible Shareholders wish to obiain a physical copy of the Letter of Cffer,
they may send a request 1o the Company or Registrar at the address mentioned at para 16 and 17 below. Eigible
Shareholders who have not registered their ermail ids with the depositories/ Compary, the Letter of Offer shall be
dispatched through physical made

PROCESS AND METHODOLOGY TO BE ADOPTED FOR THE BUYBACK PROCESS:

. Tne Buyback = open lo all Eligivle Sellers ¢ beneficial owners of the Company, ie. the sharehokers who on the

Record Date ware holding Equity 5hares either in physical form (* Physical Shares ™) and the heneficial owners who an
the Record Date were holding Equity Shares in the dematerialized form ("Demat Shares”) (such shareholders are
referred as the (*Eligible Shareholders”).

Tne Ehares of the company are listed on both the exchanges (i.e. on BSE and N5E). The Buyback will be implementeg
using the *Mechansm for acquisition of shares through Stock Exchangs® notifled by SEBI Clroular {*Stock Exchange
Mechanism™) and fallowing the procedure preseribed in the Companies Act and the Buy-back Regulations and as may
be celermined by the Board {inciuding the Buyback Commiltes authorized 1o complets the formalities of the Buyback)
and on such ferms and conditions as may be permited by law from time fo time

For Imglsmentation of the Suyback, the Company has appointed Keynote Capitals Limited as the registersd broker to
the Comnpany (the *Cormgany’s Brokar™) o facilitate the process of tendering of Equity S hares through Stock Exchange
Mechanismi for the Buyback The contact details of the Company's Broker are as follows:

KEYNOTE

Keynote Gapitals Limited
The Ruby, 8th Floor, Senapafi Bapat Marg, Dadar (W), Mumbai - 400 028
Contact Person: Alpesh Mebla; Tel: +91 22 6226 6000-3
Email: alpesh@keynoteindia. net Website: www keynoteindia.net SEBI Reg Na: INZ000241530

The Company will request BSE fo provide the separate Acquisition Window to facilitate placing of bid by Eligicle
Sellers who wish to temcer Equity Shares inthe Buyback. The details of the platform will be as specified by BSE from
time to time. In the event, the Sharehokder Broker(s) of any Eligible Shareholder are not registered with BSE as a
trading memioer/stockbroker, then that Eligib’e Sharzhaldar can approach any BSE registered stockibroker and can
reqlster themsehves by using quick unique client code (*UGE™) faciity through the BSE reglstered stockbroker (after
submitting all defais as may be required by such BSE registered stockbroker in compfance with applicable law),

T Buyback from the Eligible Shareholders who are residents outside India including Toreign corporate bodies (including
erstwhile averseas corporate bodies), foreign portfalio investors, nen-resident Indians, members of foreign nationality,
if any, shall be subject to the Foreign Exchange Management Act, 1999 and rules and reguiations framed thereunder,
if any, Income Tax Act, 1961 and rules and regulations framed thereunder, as applicable, and alse subject to the
receipl/provision by such Eligibke Shareholders of such zpprovals, # and to the exent necessary or reguired from
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concarnad authorities including, but not Brmited fo, approvals from the Reserve Bank of India under the Foreign Exchange be superscribed as “Weizmann Limited - Buyback®. One copy of the TRS will be retained by the Registrar to the no responsibility to baar or pay such additional cost, charges and expenses (including brokerage) incurred sokly

Management Act, 1953 and rules and regulations framed theraunder, if any. Buyback and it will provide acknowledgement of the same to the Seller Member/S hareholder. by the saling S hareholders.

12.6. The reporting requirements for Non-Resident Shareholders under Reserve Bank of India, Foreign Exchange Management 14,4, Based on these documents, the concerned Seller Member shall place the bid on behalf of Eligible Shareholdars i}  The Seller Member would issue contract note & pay the consideration for the Equity Shares accepted under the
Act, 1999, as amended and any other rules, reguiations, guidelines, for remittance of funds, shall be made by the holding Equity Shares in physical form using the Acquisition Window of BSE. Upon placing the bid, the Seller Member Buyback and will unblock the excess unaccepted Equity Shares. Company Broker would also issue a confract
Eligible Shareholder and/or the Seller Member through which the Equity Shareholder places the bid. shall provide a TRS generated by the exchange bidding system to the Shareholder. TRS will contain the details of order note fo the Company for the Equity Shares accepted under the Buyback.

12.7. Modiication / canceliation of orders and multiple bids from a single ERglble Shareholder will be allowed during the submitted like Follo Mo., Gertificate No., Distinctive No., No. of Equity Shares tendered etc. [} Incase of certain shareholders viz., NRIs, non-residents etc. (where there are specific regulatory requirements
tendering period of the Buyback. Multiple bids made by single Eligible Shareholder for selling the Equity Shares shall 14.5. Shareholders holding physical Equity Shares should note that physical Equity Shares will not be accepted unless the pertaining to funds pay-out including those prescribed by the REI) who do not opt to settle through custodians,
be clubbed and considerad as "one” bid for the purposes of acceplance. complete set of documents are submitled. Acceptance of the physical Equity Shares for buyback by the Company the funds pay-out would be given to their respective Shareholder Brokar's settlement accounts for releasing the

12.8. The cumulative quantity tendered shall be made avalable on the website of BSE (www.bseindia.com) throughout the shall ba subject to verification of the original share certificate (s) and documents as per the Buy-back Regulations and sarme to such shareholder's account,
trading session and will be updated at specific intervals during the tendering period. any further directions issued in this regard. Registrar to the Buyback will verily such bids based on the documents K) The Equity Shares lying to the cred® of the Company Demat Account and the Equity Shares bought back and

12.9. The Company will not accept Equity Shares tendered for Buyback which under restraint order of the court for transfer/ submitted on a dally basis and till such time BSE Limited (*Designated Stock Exchange") shall display such bids as accepted in physical form will be extinguished in the manner and following the procadure prascribed in the Buy-
sale and/or title in respect of which is otherwise under dispute or where loss of share certificates has been notified to ‘Unconfirmed Physical Bids'. Once, Registrar to the Buyback confirms the bids it will be treated as 'Confirmed Bids'. back Regulations.
the Company and the duplicate share certificates have not been issued either due fo such request being under process 14,6, In case any Eligible Sharehokier has submitted Equity Shares in physical form for demaierialisation, such Eigible 16. GOMPLIANGE OFFIGER
as per the provisions of law or otherwise. Shareholder should ensure that the process of geiting the Equity Shares dematerialised is completed well in time so 16.1. The Company has designated Ami Purohit as the Compliance Officer for the Buyback The contact details are as given

13,  PROCEDURE TO BE FOLLOWED BY REGISTERED/ELIGIBLE SHAREHOLDERS HOLDING EQUITY SHARES IN THE that they can participate in the Buyback before the closure of the tendering period of the Buyback bedow:

DEMATERIALIZED FORM: 14.7. Anunregistered shareholder holding Equity 3hares in physical form may also tender their Equity Shares in the Buyback Name Armi Purchit

13,1 Elgible Sharehokders who desire to tender their Equity Shares in the dematerialized form under Buyback would have to by submitting the duly executed transter deed for transter of shares, purchased prior to the Record Date, in their name, [ Designation | Company Secretary & Compaance Oficer
do so through their respective Seller Member by indicating to them the detals of Equity Shares they intend to tender along with the offer form, copy of thelr PAN card and of the person from whom they have purchased shares and other Mdrass 714, Empire House, Or, 0. N. Road, Enl, A.K, Nayak Marg, Forl, Mumbal - 200 001
under the Buyback. relavant docurnents as required for transfar, i any, Emal i alst orsgrievance I@wetznnm. m.lln —

13.2 The Seller Member would be required to place a bid on behalf of the 3 hareholders who wish to tender Equity Shares in 14,8, The cumulative quantity of Equity 5hares fendered under the Buyback shall be made avallable on the websRe of the Contagl | 02222071501 8 fines)
the Buy Back using the Acguisition Window of the Stock Exchange. BSE (www. bseindia.com) throughout the trading session and will be updated at specific intervals during the tendering

13.3 The lien shall be marked by the Seller Member in the demat Account of the Sharsholders for the shares tendered In period. In case of any clarifications or to address investor grievance, the Shareholders may contact the Compliance Officer,
tender offer. Details of shares marked as ien inthe demet account of the sharshalder shall be provided by the Depositories 15, METHOD OF SETTLEMENT from Monday to Friday between 10.00 am & 5.00 pm on all working days, at the above-mentioned address.
to Clearing Corporation, 15.1. Upon finalization of the basis of acceptance as per Buy-back Regulations: 17.  INVESTOR SERVICE CENTRE AND REGISTRAR TO THE BUYBACK _ _

13.4 Incase, the Shareholders Demat Account s held with one Depository and Clearing Member pood and Clearing Garporation a) Thesettlement of trades shall be carried out inthe manner similar to settiement of trades in the secondary market. The Company has appointed Bigshare Services Private Limited a5 the Registrars to the Buyback Their contact details
Account is held with other depasitary, shares shall be blocked in the sharehaolders demat account at source depository b) The Company wil pay the conskieration to the Company’s Broksr who will transfer the funds pertaining to the are as under:
during the tendering peniod. Inter Depository Tender Offer (“I0T") instructions shall be indiated by the shareholders at Buyback to the Clearing Corporation's Bank account as per the prescribed schedule, The settlement of fund
source depository 1o Clearing Member/Clearing Corporation account al target Depository. Source Depository shal obligation for Demat Shares shall be affected as per the SEBI circulars and as prescribed by BSE and Clearing e) Bigshare Services Pvt. Ltd
block the shareholder's securities (Le. transfers from free balance to blocked balance) and sends |DT message to Corporation from time to time. For Equity Shares accepted under the Buyback, the Clearing Corporation’s will o
target Depository for confirming creation of len. Detalls of shares blocked in the shareholders demat account shall ba rmiake direct funds payolt to the respective S hareholders. If the respective 5hareholder's bank account details are Bigshare Services Pvi Lid
provided by the target Depository fo the Clearing Corporation. not available or ¥ the fund transfer instruction ks rejected by RBI/Bank, due to any reason, then such funds will be 15t Floor, Bharat Tin Works Building, Opp. Vasant Oasis, Makwana Road, Marol, Andheri (East),

13.5 For Custodian Participant orders, for demat Equity Shares earty pay-in is mandatory prior to confirmation of order by transferred to the concerned Seller Member’s settlerment bank account for onward transfer to such respeciive Mumbai 400059, Tel:022 — 62538200 Fax:022 - 62638292 Contact Personc- Ashish Bhope
custodian participant, The custodian parficipant shall either confirm or reject the orders not later than the closing of Shareholers, Email- buybackolfer@ bigshareonline.com Website: www. bigsharsonine.com
trading hours on the last day of the tendering pariod. Thereafter, all unconfirmed orders shall be deemed to be rejected. c)} Incase of Eligible Shareholder where there are specific RBI and other regulatory requirements partaining to funds SEBI Registration Ne. INROODOO1285 Validity Period: Permanent, Unless Terminated
For all confirmed custodian participant orders, order modification shall revoke the custodian participant confirmation pay-out, which do not opt to settle throug h custodians, the funds pay-out would be given to their respective Seller CIN: U99909MH1994PTCOTES34
and the revised order shall be sent to the custodian participant again for confirmation. Members seftlernent bank account for omaard transfer to the Elglble Shareholders, For this purpose, the client

13.6 Upon placing the bid, the Sefler Member shall provide a Transaction Registration Slip {(“TRS") generated by the type detalls would be collected from the Registrar ta the Buyback, 18. MAMAGERTO THEGUYDAGK =~ == = |
Exchange bidding system to the Eligible Shareholder. TRS will contain the details of order submitted like Bid 10 No., d) Detalls In respect of shareholder’s entitlement for tender offer process will be provided to the Clearing Corporation The Gompary has appontid Keynots Fnancet Services Liied 1s inanager to the Buyback.  Thew contact detalls an
Application No., DF ID, Client ID, No. of Equity Shares tendered etc. by the Company or Registrar to the Buyback. On receipt of the same, Clearing Corporation will cancel the excess S EN:

13.7  Ikis clarfied that in case of dematerialized Equity Shares, non-receipt of the completed tender form and other documents, or unaccepted blocked shares in the demat account of the shareholder, On Settlement date, all blocked shares
bt if the lien is marked successtully in the depository system and a valid bid in the exchange bidding systemn, the bid mentioned in the accepled bid will be transferred (o the Clearing Corporation. K E Y N O T E
for Buyback shall be deemed to have been accepled. g) In the case of Inter Depository, Clearing Corporation will cancel the excess or unaccepted shares in target Keynote Financlal Services Limhed

14. PROCEDURE TO BE FOLLOWED BY REGISTERED $HAREHOLDERS HOLDING EQUITY SHARES IN THE PHYSICAL depository. Source Depository will not be able 1o release the lien without a release of IDT message from Target Formerly » Corporate Services Limied)

FORM: Depository. Further, release of IDT message shall be sent by target Deposiory either based on cancellation The Rubw. Gth Floor $ena|:ﬁatlimﬂat nat 'T Dadar (West), Mumbai — 400 028

14,1, Inaccordance with the Frequently Asked Questions issued by SEBI, *FAQS - Tendering of physical shares In buy-back request received from Clearing Corporation or autormatically penerated after matching with Bid accepted detail as Hli-.l_ ez e aazapﬁmu-a- ma:"aﬂ Parson: 5u'nu Thorras
offer/ opan offer/ exit offar/delisting” dated February 20, 2020, and SEBI Circular No, SEB|/HO/CFD/ CMD1/CIR/PY received fromthe Company or the Registrar to the Buyback Fost recelving the IDT message from target Depository, E-I'I'l“'-ml:l d@keynoteindia I’IEH Website: www.keynoteindia.net:
20:20/144 dated July 31, 2020, Eligible Shareholders holding Equity Shares in physical form can participate in the source Depository will cancel/release excess or unaccepted block shares in the dermat account of the shareholder : SEBI Regi . No.: INM 'ﬂ 00 nﬁﬂﬁ 08 s
Buyback The procedure is s below: Post completion of tendering period and receiing the requisite details viz., demat account details and accepted AguiinN b

14.2, Shareholders who are holding physical Equity Shares and infend to participate in the Buyback will be required to bid quantity, source depository shall debit the securities as per the commumication/message received from target In case of any guery, the 5hareholders may contact the Manager to the offer, from Monday to Friday between 10 am
approach the Seller Member along with the complete sel of documents for verification procedures to be carried out Depository to the extent of accepted bid shares from shareholder's demat account and credit it to Clearing & 5 pmat the above-mentioned address.
inchuding the (1) Tender Form duly signed by all Elglble Shareholders (In case shares are in joint names, in the same Corporation settlerment account in target Depositary on settlement date, 18. DIRECTORS" RESPONSIBILITY STATEMENT
order in which they hold the shares), (i) original share certificate(s), (W) valid share transfer formis)/ Form SH-4 duly f} Ay excess physical Equity Shares pursuant to proportionate acceptance/rejection will be returned 1o the Intarrms of Regulation 24()(a) of the Buy-Back Regulations, the Board of Directors of the Company accep! responsibility
filled and signed by 1he transferors (Le. by all registered sharehalders in same order and as per the specimen signaturss Shareholders directly by Registrar to the Buyback Tha Company is authorized to spiit the share certificate and for all the information contained in this Public Announcement and confirms that this Public Announcement conains
registered with the Company) and duly witnessed at the appropriate place authorizing the transfer In favor of the issue new consolidated share certificate for the unaccepled equity shares in case the equity shares accepled by true, factual and material information and does nat contain any misleading information.

Company, {iv) seff-atiested copy of the shareholder's PAN Card, (v) any other relevant documents such as power of the Company are |ess than the equity shares tendered in the Buyback by the equity shareholders holding equity For and on behalf of Board of Directors: of

attorney, corporate authorization (including board resolution/specimen signature), notarized copy of death certificate shares in the physical farm. Weizmann Limited

and succession certificate or probated wil, if the original shareholder has deceased, etc., as applicable. In addition, # g) The Equily Shares bought back in the dermat form would be translerred to the special demat account of the 8- 8- 8d/-

the address of the Shareholder has undargone a change from the address registerad in the Register of Meambers of the Company (“Demat Escrow Account”) openad for the Buyback by the Manager. Neelkamal V Sira Chetan Mehra Amil Purobit

Company, the Shareholder would be reguired to submit a seff-attested copy of address proof consisting of any one of h) Shareholders who intend to participate in the Buyback should consult their respactive Seller Member for payment Vice Chairman Director Company Secretary & Compliance Officer
the following documents: valid Aadhar Card, Volter ldentity Card or Passport. to them of any cost, charges, and expenses {including brokerage) that may be levied by the Seller Member upan DIN: 00021985 DIN: 00022021 ACS: A46169

14.3. The Seller Member/3hareholder has to deliver the original share certificate(s) & documents (as mentioned above) the seling 5hareholders for tendering Equity Shares in the Buyback (secondary market transaction). The Buyback
along with TRE elther by registered post or courier or hand delivery to the Registrar to the Buyback e (the Registrar”) consideration received by the selling 5harehalders from their respective Seller Member, in respect of accepted  Place: Mumbai
(at the address mentioned at paragraph below) within 2 (two) days of bidding by Seller Member, The envelope shauld Equity Shares, could be net of such costs, charges and expenses (Including brokerage) and the Company accepts  Date: December 01, 2021




